¥ THE HIGH COURT OF KARNATAKA AT BANGALORE
DATED THIS THE 3*° DAY OF JUNE 2002
PRESENT
THE HON'BLE MR. NX. JAIN, CHIEF JUSTICE
AND

THE HON'BLE MR. JUSTICE 8.B. MAJAGE

Gandhi Vidya Shala Educational Trust and
Gandhi Vidya Shals Teachers training

(By 8ri.V.A. Mohan Rangam -~ Adv. for Appit.)
AND

1. State of Karnataka, by its
Socrstary to Government,
M.8, Bulldings,

Dr. Ambedkar Veedhi,

Bangalore,

2. The Director,
DSERT,
B.P, Wadia Road,
Basavanagudi,
Bangalore.

3. The Principal,
DIET.,
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4. Kamataka State Secondary
Examination Board,

These Writ Appeals are filed under Section 4 of the Kamataka

High Court Act, against the order of the learned single Judge passed in
W.P.No. 40323-51/1999 and 40675/99 dated 21.2.2000.

These Writ Appeals coming on for preliminary hearing this day,
the Chief Justice mado thoe following:

ORDER

Those Writ Appeals are filed against the order dated 21.2.2000
passed by this Court in W.P.Nos, 40323-51/99 and 40675/1999, pertaining
to the Academic year 1998-99, whereby, the learned single Judge while
disposing of the Writ Petitions, directed the appellant-first petitioner to
offset the 14 Government secats that were wrongly filled up by it in the
academic year 1999-2000 by surrendering 7 seats during the academic
year 2000-2001 and 7 seats during the academic year 2001-2002 and to
give an undertaking to this effect within three days therefrom and on
furnishing such an undertaking before this Court, the respondont-
authorities are directsd to declare the results of the petitioners students
who had appeared in November, 1999 in terms of Interim order regarding
eligibility.

2. Leamed counsel for the appellant was absent on 18.3.2002,
However, in the interest of Justice, the case was adjourned by ten days.
Even today also when the case J§ Galled, leamed Counael for the sppellant
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remained sbaent, ﬁ%-ﬁmhmmmm»mm
Wit appeals for want of prosecution.

Writ appoals are dismissed accordingly.
™ Sd/-
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